OPEN COURT

CENTRAL _ADMINISTRATIVE TRIBUNAL _ ALLAHABAD _BENCH

f ALLAHABAD.

Allahabad this the 16tn day of May 2001.

original Application no. 1271 of 1992. £
Hon'ble Mr Justice RRK Trivedl, vVice=Chairman
Hon'ble Maj Gen KK Srivastava, Member-A,
shri Narain, S/o shri Ram Chander, "
R/o Military Farm, Allahabad, '
Allahabad Cantt, :ﬂﬁ‘
.+« Applicant Z?:
c/A shri RcSinha a
Shri RK Nigam i
Versus .
' | &
1. Union of lndia through Defence Secretary, |

Ministry of Defence, New Delhi,

A Quartermaster General,
Army Headguarters,

New Delhi.
3. Dy Director General of Military Farm:
¥ 1] -

- Army Headguarters,
QMG's Branch, West Block
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ORDER (Oral)

Hon'ble Mr Justice RRK Trivedi, VC.

By this OA the applicant has prayed for a
direction to the respondents to release the promotion
of the petitioner as Manager with restrofective effect.
It is also prayed that the respondents be directed to
constitute the DPC so0 as to finalise the promotions (
within a time boun@i period and provisionally the
applicant may be given promotion on adhoc basis as he v

is senior most..

y | ;
TJ 2. It is not disputed that the applicant y
retired on 30.11.1995. However, in view of tne L

judgment of Chandigarh Bench of this Tribunal, in

OA 310-HR of 1989 dated 2.8,1995, Balraj Sharma
Versus Union of India & Others, a review,of DPC meeting
held on 16,01.1989, was done on 10,1.1996 and 17.1.1996.

- The rewiew DPC found the applicant suitable for

promotion as Manager and granted him promotion w.e.f.

. JBe—given this promotion —frem—6:3-1998% ~ The claim
of the applicant is that, this benefit should have been
given from 1987, when the applicant first time, was
considered by DPC. We have gone through the judgment
of Chandigarh Bench of this 'I'r:.i.b_, & L w{g‘%é g Py
that weightzis was given

P, 3

allowed mainly on the grgqul

L i

to some of EBQ’T*WL;”ﬁfgg' . the basis of postinc

a pﬁrtiﬂ
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nas been given w.e.f. 6.3.1990.

!
p g
review DPC found him suitable and notional promotion | __' 1
3. Learned counsel for the applicant has submitted
that tne applicant is entitled for tne same benefit
winich was given to Balraj Sharma by Chandigarh Bench
of tnis Tribunal. The operative part of the order F

reads =8 under :-

-""\ -

*Tn the above circumstances tne minites
cf the DPFC held on 18.1.89. cannot be

.J .Supported. We, accordingly, allow this 0.A,
and guash the D.P.C. proceedings held on
15.1.8% and nhereby direct the respondents
to hold a Review D,.P.C., consider all the
eligible persons, including the deceased appli-
cant as on 16.1.89 without giving any weightage | |
to the postings and to prepare a fresh list in i
tne lignt of tne observations made by us
nereinabove. AS a consegquence, the legal Repre-
sentatives of tne deceased applicant snall be
entitled to conseguential financial relief,
if aay, on account of promotion. The
respondents (Nos. 1 to 3) are, further, directed
to complete the whole process, complying with
the directions above, within a periodi-uﬁ;_'sﬂ;g-
montns from the date of this order.”

4. As the review,of DPC held on 16.1.1989, was on

/
the basis of the order of the Chandigarh Bench
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CIVIL MISCe. APPLICA_ ION iR. Z’(?LIQ) OF 2001.
On behalf of:

Union of India & ors, -==-=applicants,

IN

OcA. lte AXIA 1271 OF 1992.

(DISTRICT: A LAH:.BAD)

Shri Narain s/o Shri Ram Chander
Rgo Military T-‘arm, Allahabad
Allahabad Cantt.

---applicant.

VEersus. }

1« Union of India through Defence
: Secretary Ministry of Defence,
. New Delhi,
2. Quartermaster General,
Army Headguarters,
QMG's Branch, Sena Bhawan,
New Delhi.
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